| TEM NO 31 COURT NO. 11 SECTI ON Xl |

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).18879/2007

(From the judgenent and order dated 28/09/2007 in MP No. 1/2007 in

WP No. 31435/2007 of The H GH COURT OF MADRAS)

ALL | NDI A ANNA DRAVI DA MUNNETRA KAZHAGAM Petitioner(s)
VERSUS

CH EF SEC. GOVT. OF T. NADU & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report )
Date: 13/09/2010 This Petition was called on for hearing today.
CORAM :

HON BLE MR, JUSTICE G S. SI NGHV
HON BLE MR, JUSTI CE ASCK KUMAR GANGULY

For Petitioner(s) Subr anoni um Pr asad, Adv.

.Altaf Ahned, Sr. Adv.
. T.Harish Kunmar, Adv.

For Respondent (s)

V. G Pragasam Adv.

.V.Bal aji, Adv.
. Prvesh Thakur, Adv.
. C. Kannan, Adv.
B. K. Pal, Adv.

Nar esh Kumar, Adv.
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S. Thananj ayan, Adv
UPON hearing counsel the Court nade the foll ow ng
ORDER

This petition is directed against interlocutory order dated
28. 09. 2007 passed by the Division Bench of the Madras High Court in
M P.Nos.1 and 2 of 2007 in Wit Petitign No. 31435 of 2007

We have heard | earned counsel for the parties and perused the
record. We have al so gone through order dated 30.09.2007 passed by
this Court.

In our view, ends of justice will be net if the Hi gh Court is
requested to dispose of the wit petition at an early date. Or dered

accordi ngly.



We also direct that till the disposal of the wit petition by
the Hi gh Court, order dated 30.09.2007 passed by this Court shall
remai n operative.
Wth the above observation, the  special | eave petition is

di sposed of.

(Satish K Yadav) (Phool an Wati Arora)
Court Master Court Master



